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QPC:N CWRT 

CENTRAL ADt-,lNISTRAT IVC: TRIBUNAL 
ALLAHABAD B~~H : ALLAHABAD 

~IGINAL A?PLICATION Ho.03/2003lY) 

\JC:DN£SDAY • THIS T Ht: 22ND DAY Of JANUARY• 2003 

HON• 8LE MRS. ;1'!1£fRA .CH8lBBtR .~ .. l'IEl'WIBER (J) 

Girish Chandra Joahi, 
ag•d about 56 yaars, 
S/ o Lei ta Shr i f'I. C. Joan i, 
R/ o \L.illaga &. Post Of fie ii 119, 
Kunjpur • AJ.Jaora (Ut taranchal) • • 

(By Advocat'1 Shr i K.K. f'lishra) 

1. Tha Commission•r, 
Kanariya Vidyalaya Sangathan, 
1o, Institutional Araa, 
Shahid Ja&t Singh ~argt 
N•w Dalhi. 

2. Assistant Commissionar, 
K•ndriya Vidyalaya Sangathan, 
Ragional Offica, &ahradun. 

3. Educ at ion Of fie 11r • 
Kund.l'iya Vidyalaya SaQgathan. 
18, Institutional Ar•a, 
Shahid Ja•t Singh ~arg, 
Nau D•lhi. ••• 

AP PLlCA~T 

R £SPONDEHTS 

( 9)- Ad voe a ta Shr i N. P. Singh) 

0 R D E R 

Tha gri•vanca of thd applicant in this casa is 

that ayan though tha applicant is a patiant of Tubarculosia 

and is undar tha trsatmant of Govardhan Tiwari Rajakiya 

Bas• Hospital, Almora and ~he doctors hava advised him 

to tai<a ATT for 8 months with regular ch'1ckup as advised 

Vida thair cartificata dated 6.1.2003 and his wife is also 

postad at AlrAora and his children ar• stuctf ing in M.A. 

II yaar, 8.A., I yaar, Class XI and Class IX at Almora. 

y at• ha has oaan trans fer rad in t na mid acad•iait session 
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vidQ ordar datad 20.1L.l002 and vida the said letter h• 
• 

has balin trans farrad from Al111ora to L-='h with i11111ediata 

affect in public int~rast. 
\ 

' 
2. It is sublittild by tha aptJlicant that ha ha• 

alraady given a raprasdntation which is annex~d aa Annaxar•-

A3 with thw O.A. on 6.1.2003, but, till data, thil sa11a has 

not bean disposed of by the rlllispondants. Thardfora, ha has 

su bnittttd that tha raspondants may ba diractad to dispose of 

his represent ation and till such tiaaa, statua-qu~ may be 

maintained with regard to tha applictll t • s continuanca at 

Alm or a. 

3. Counsill for th• respondents has informad that 

t ha applicant has cilraady b•~n ralidVad fr an Kilndriya 

Vidyalaya, Almora and iO his placa anothar Taachsr Smt. 

Pushpa Ka~il has alraady joinad in the Vidyalaya on 9.1.2003. 

Hil has also takan a praliminary obj act ion that Joint Com11ia­

sionar (Adlninistration), has not baan impliladad as a Raspondant 

avan though ha is a nacoss ary party. Thus, according to him, 

this o.A. is bad for non joind•r of propar parties and it 

is liablil t:o be dismissed on this vary ground. 

4. 1 have hliiard both tha counsel and parused the 

pleadings as wall. 

5. It is aean that tha transf•r order is issued by 

thli Education Officar and tha rapr&1santat1 on has bean addressed 

to the Commissionar or Kandriya Vidyalaya Sangathan and both 
~~~k~YS-

the 09~ hava baan impleadad as Rilspondants in thil prasant 

O.A. and s ines all that ths applicant wiflts is that his 

rapras&1ntation should ba daci dad, I do not think, this Q.A. 

can be diamis s ad on th~ ground for not implsading the Joint 

Commissionwr (Administration) as a party. It is saan that 
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thti applicant has l>ii•n trana rarrad in t ha •id acad•ic 

•~•aion and Class IX and XI ara very crucial yaara far 

th• children, How•Vdr, sincd th~ a~plicant has already 

a>a&n raii•V•d, no interim orders can be paas~d in th• 

•attar . Thia O.A. ia howaver,,disposed of at th• acniaaion 

stag• ita•lr t>j yivin~ a direction to tha Respondent No.1. 

to ,canaid•r th• r•prasantation or tha applicant which is 
• 

•nnax•d as Annaxur~-A3 with thaO.A. and pass a reasoned and 

ape.,king order within11a piiriod or 2 11ontha frOll th• data of 

ract1ipt or a copy or thia ordllr under intillation to the 

applicant. 

6. With tha abov~ direction, tha D.A. is disposed or. 

fWl crl BER (J ) 

pap • 
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